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Bhawani La) o Applicant, {
Versus ;
Union of Indja coas Respondent f
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flon 'ble S, Zaheer Hasan, v.cC,
Hon'ble Ajay Johri. ALM, ¥
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The dpplicant 's Services were terminated, He
filed a syit which was decreed, The dppeal against that
order was dismissed, A second appeal is pending in the

Hon 'hle High Court, The Plaintiff movegq dn execution |
e
epplication which has been transferred to this Tribuynal, I
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to be in Seérvice or not &ﬂﬁchﬂﬂweﬁ$a~t$maztﬂhma&k~*astru¢1
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tﬁﬁh;&nﬂ%hiehsevz:l The learned Counsel for the pleintiff;

°n ihe ground that g second appeal is Pending, The

l¢érned counsel for the plaintiff further states that he !

May be given charce and his salary may be paid from the

déte he takes OVer charge and so far asS the payment i

AL
He further states that fhis taking over Charce and

péyment of salary, etc, will be subject to final deciaiunvg

¢f the second appeal,
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accordingly without ény order as to c65t¢
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2. There is no Stay order, The offer made by the
learned counsel for the applicant is very reasonable, so
the respondent will take him on duty and pay the salary |
dccording to rule from the date he takes over Charge, |
The payment of salary prior to this date will not pe
made till the disposal of the second appeal in the

Hon 'hle High Court and the directions we are giving

B EL=0i ke Subject tatthe Final decreidn af the Frde
second appeal by the Hon'ble High Court, Thee orders
have been pacsed after hesring both the Clunsel for the

parties, The execution application is dispossd of

3. A copy of this order be given to the learned

~.

counsel for both the parties free of costs,

Vice-Chairman,
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